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IN THE INCOME-TAX APPELLATE TRIBUNAL ‘C’ BENCH, CHENNAI
ot 1w Y. wifel, AaT Jew Ud o YoI® SR.UA X1, e Te&d & JHe
Before Shri Abraham P. George, Accountant Member &
Shri Duvvuru RL Reddy, Judicial Member

3MIh 31Ut I./1.T.A.No.1 024/Chny/2018
fRyfor ad/Assessment Year:2007-2008

M/s. Ferdous Estates Private Limited, The Income Tax Officer,
No. 26/17, Santhome High Road, Vs. Company Ward 2,
Mylapore, Chennai 600 004. Chennai.

[PAN:AAACF6710F]

(anﬂmzﬁ |Appellant) (W%ﬁ/Respondent)
rdtareff @ 3R/ Appellantby : None
ff Bt 3R WRespondent by  :  Shri Clement Ramesh Kumar, Addl. CIT

J-a1s &I ARG/ Date of hearing : 27.08.2018
YU &1 dRIG /Date of Pronouncement : 12.10.2018

A /ORDER

PER DUVVURU RL REDDY, JUDICIAL MEMBER:

This appeal filed by the assessee is directed against the order of the Id.
Commissioner of Income Tax (Appeals) 6, Chennai dated 29.12.2017

relevant to the assessment year 2007-08.

2. Various defects noticed by the Registry in the appeal filed by the
assessee was duly notified in the defect memo served on the assessee vide
RPAD on record. However, at the time of hearing on 27.08.2018, the Bench

has noticed that the assessee has not rectified the defects. Therefore, the
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appeal filed by the assessee is not maintainable. Accordingly, the appeal

filed by the assessee is dismissed.

3. In the result, the appeal filed by the assessee is dismissed.

Order pronounced on the 12" October, 2018 at Chennai.

Sd/- Sd/-
(ABRAHAM P. GEORGE) (DUVVURU RL REDDY)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Chennai, Dated, the 12.10.2018
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